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%{f‘THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD,

'0.A,NO., 23 of 1992, v~

Between Pated: 24.2.1995:/

Ashek Kumar Srivastava / P, Applicant .~
And

. !
1, Unien of India rep, by its Secretary, Minis
S arint. Hew Belhg. v/ Ve try of Ferests, Central
2, Geovernment of A.,P, rep. by itsSecrstary teo Gevt,, Energy, Forests,
Envirenment, Science and Techenolegy Secretariat Bulidings, Hyds.—
3, The Principal Chief Censervator of Forests, A.P. Aranya Bhavan,
Saifabad, Hyda. !

cas Respondents, -~
Counsel for the Applicant s Shri, S.Satyam Reddy.‘/’
Cgunsel for the Respendents ¢+ Shri. N.Bhaskar Rae, Addl., CGSC
for Rel,~

: Shri. b.Panduranga Reddy, Spl. Ceur
for state of A.P*Tv(Lmo—lla‘

CORAM

Hon'ble Mr. R.,Balasubramanian, Administrative Member™”
Hon'ble Mr, Te.Chandra sekhar Reddy, Judicial Membere

The Tribunal made the fellewing erder:- _

In this case, the impugned order was issued on 20,12,91,
We have heard beth sides. sri N.Bhaskar Rac and Sri panduranga Reddy
eppese the admission en the greunds that accerding te the guidelines ,
the applicant had not passed the language test before promotion te the
Senier Time scale and, therefore, centinuance in the Senjor Time Scale
is te be terminated, The impugned erder dated 20,12,91 1is only a
cerrespendence between the Engergy. Forest, Envirenment, Science, &
pechenology bepartment and the Principal Chief conservator of Ferests,
Hyderabad, The applicant has not yet been intimated about ite '

Under these circumstances, we direct the applicant to make’
representation within a fortnight from teday and the respondents are |
directed te dispese ef the representation within a fertnight on recei
of the representation frem the applicant, Till the disposal ef the ~ -~
representation by the respendents, as an interim measure the impugned
erder dated 20,12,1991 shall remain suspended, If the applicant is
aggrieved with the disposal ef the representatien, he is at liberty
to approach this Pribunal with a fresh application in acceordance with
‘lawe :

With the above said directien the O.A. is dispesed of at the
admissien stage itself with ne erder as to cests.

aé%‘o%
Deputy Registrar(Judl.)

Copy tose

1, Secretary, Ministry of Forests, Union of India, Central Secretariat
New Delhie kﬁgv

2. Secretary to Governmenty knergy, Forests, Environment, Science and
Techenclogy, Secretariat Bulldings, Hyde V¥ .

3, The Principal Chief Conservater of Forests, A.P. Aranya Bhavan, Hyds

4, One copy te Sri, S.Satyan Reddy, advecate, CAT, Hyd-bads -

5, One copy to Sri, N.Bhaskar Rao, Addl. CGSC, CAT, Hyde

6, One copy te Sri B,Panduranga Reddy, Spl. Counsel for A.P. State, Hys

7. One spare CepYe ./
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. IN THE CENIRAL ADMINISTRATIVE TRTBUNAL
HYDERABAL BENCH AT HYDERABAD |

THE—HON St MR L yveer

THE HON'BLE MR.R,BALASUBRAMANIAN:M(A)
AND .

@ ’ . - THE HON'BLE MR.T .CHANDRASEKHAR REDDY:
| "M(JUDL)

. - AND- :
THE _HON'BLE--MRyCyJ.ROY. 3 MEMBER{JUDL.)
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'Admitted and interim directions
issued.

/ - © Allswed
o | Dismissed |
o - Dismissed as withdrawn 9P$
/ | - Dismissed for mefault, ¥
M,A., Ordered/ Rejected

C/N{brder as to engts,

j _ Q/ﬁI;;OSed of with directions. &ﬂv
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